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Cooperative Consu01er Federation to lift 
the 16, 000 tono es of Sugar allotted to 
the State by the Food Corporation of 
India as the Federation did not have 
sufficient funds to pay to Food Corpora-
tion of India which in.sjsted upon ful1 
advance payment ; and 

(b) if so, the reaction or Central 
Government thereto ? 

THE MINISTER OF STATE OF THE 
MINfSTRY OF FOOD AND CIVIL .su .. 
PPLlES {SHRI K.P. SINGH DEO) : ta) 
Yes. Sir. 

(b) Siace Rajasthan is a direct allottee 
State, 1be State Government i_s required 
to make its own arrangement for funds 
for lifting of J evy sugar quotas from the 
factories or the Food Corporation of 
India. The State Goveroment has been 
informed accordinaly. 

Private Houses in Delhi 

2J. SHRI A.J.V.B. MAHBSHWA'tA 
RAO : Will the Minister of · URBAN 
DEVELOPMENT be pleased to state : 

(a) whether private housing in De1bi 
covers almost half a mil1ion houses ; 

(b) whether these houses are most 
unplaaned and unserviced and have cre-
ated major environrrienta1 and san ltation 
problems ; and 

(c) if so, the steps taken by Govern .. 
ment in this regard ? 

THE MINISTER OF STATE JN THB 
MINISTRY OF URBAN DEVELOP· 
MBNT (SHRI DALBIR SINGH): (a) 
Tho number of resideotial and comm er-
ciaf properties under the jurisdiction of 
MCD is reported to be about 4.5 lacs. 
By adding the properties in NDMC area, 
the number is likely to be about S lacs. 

(b) and (c) these houses can be 
ditided on the basis of Planning, availa· 
bility of services aod scb1me1 for deve. 
lopment io the f0Jlowio1 typca of Qolo-
Di•; 
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(i) Approved Colonies : These colo-
nies have been properly plan .. 
n ed and services have been 
provided therein as per approved 
norms. A1 raogement-s for ~ani· 
tat ion, etc., exist •b ere in. 

Oi) Unauthorb.ed Colonies : There 
are over 600 unauthorised 
colonies in Delhi which were 
set up in unplaoned manner. 
These colonies are deficient in 
services. In accordance wif b 
Government orders, unauthori-
sed colonies covering r esidential 
and commercial structures con-
structed therein upto 30.6. 77 
and 16.2. 77 respectively are be-
ing reauJarised by the ODA/ 
MCD afler fitting them in to a 
layolit plans aod terviccs are 
also being provided/improved 
therein subject to avniJabiJity of 
space, infrastructure and pay. 
meni of development charges by 
the b enefici eries. 

The unauthorised colonies 
set up after the prescribed cut off 
dates do not qualify for regu1ari. 
sation and no jmprovements are 
being carried out the rein. 

(iii) Resettlement Colonies : Jbuggi 
a·nd Jbonpri dwellers rcmo· 
ved from various areas in 
Delhi have been refettled in 
these colonks which were ini-
tially provided with services like 
toilets, water hydrants etc. at 
community level. A scheme for 
provisiob of additional faciHtiea 
Jike water and sewer lines for 
grant of individual water and 
sewer connections, improvement 
of roads, drains overhtad and 
undergrouod tanks, etc., bas 
been sanctioned by the Govern-
ment. 

(iv) Jlillag•s : Tboseare old vilJage 
abadis with services initial-
ly existing as in villages. 
This Minietry ba:s sanctioned a 
scheme for provision of serv i· 
oot Uko water eupply1 soworaa,,. 
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cnvir011menta J sanittttion etc., in 
urban villages. 

(v) Notifi~e,l Slum Area : Servi-
ces and arraogeme.1ts for 
saniLation are provided the rein 
and are being improved under 
the scheme for Environmental 
Improvement of Slums. 

Provident Fund Arrears Pending Rea· 
Usatlon in States 

24. SHRI M. RAGHUMA REDDY ; 
SHRI MANIK REDDY : 

Will the Minister of LABOUR be 
t il'-'ased to state : 

(a) whether large amounts of provi-
dent fund arrears are pending realisa-
tion in Biha r, Uttar Pradesh, West Benga], 
Madhya Prade~h, Maharashtra and other 
Sta.tes ; 

(b) if so} the names of lndustrie~ 

whose arrears are more than ten Jakb 
rupees upto 31 October, 1985; 

(c) Whether any action has -since been 
taken for the realisatiQJl of provident 
fund arrears fromthe defaultins indus· 
tries : and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE OP THE 
MINISTRY OF LABOUR (SHRI T. AN-
JIAH) : (a) ¥ es, Sir. 

(b) The information as on 31.10. 
198 S is not readily ava ilab1e. However •. 
the oames of establishments (exempted as 
well as unexempted) which were in 
arrears of rupees tc-n lakh or more es 
on 31.3.1985 are as given in the state-
ments I and II given below. 

(·c) and (d) The provident fund autho· 
ritie( ,are taking necessary Jegal and penal 
action in accordance with the pro'Vhions 
of the Employees' Provident Fund and 
MiscelJaneous Provisions Act; 1952 
against all the defualti na establishments; 
for rcalisat ion of the ou1standin1 dues. 

Statement 

Stattment sltowin~ the d)tails of the E.temPted Establishments which were in dtfault 
of' R.\·. Te" Lak'1s or more al 011 .31st Marclt, 198$ in transferring tile Provident 
Ji'u11d Contributions to tlreir re.rpective Board oJ Trustees. (Statement referred to in 

rtply to par, (b) of Lok Sabha Unstarred Qutstton No. 2~ for 18.11.1985) 

s. No. 

1 ... 

1. M/s 

2_ M/s 

3. M/s 

•• M/s 

,. Mis 

6, Mis 

Name of the Establishment 

2 

BI HAR 

Bihar State Electrigity Board, Patna. 

Rohtas Industries Ltd. 

Bihar Firebricks and Potteries Ltd. 

Som VaJJey Portland Cemenl Fa~tory 

P.trshwa Properties & Minina Co. Ltd. 

Motipur Su1ar Factoey & Cane Farm 

Amount not ttansferred 
(Rs. io Laths) 

3 

144.40 

109.10 

28.54 

12.82 

32,ll 




